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CCA 936/93
In OA 668/93
58.11.96. HOM.MR.JUSTICE B.C.SAKSENA,V.C.

HON.MR. S.DAS GUPTA, MEMBER(A)

This contempt petition was filed alleging

non compliance of the direction given 1in an interim
order passed in OA 668/93. When the case was takx=2a up
today the learned counsels for the parties stated that
the OA itself has been disposed of finally on merits.
That being so, the contempt petition has ok:lived 1its
purpose and it calls for no further order. Natices
iszsued to the respond2nts are discharged.
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